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is : 
MR.  DEPUTY- PEAKER : The qu1stion 

"That leave be · granted to introduce a 
BiH to provide for the creation of 
public tru t or the management of 
prop rt ie of temple , ''muth " and other 
inst i tut ion devoted to rel i giou pur­
po e ." 

The Motion was adopted. 

SHRI R J IT S INGH : I introduce the 
Bil l . 

LAND ACQU I IT lO (AM DME T 
BILL"' 

Amendment of Section 4 etc. 
SHRI  G EORGE FER ANDES (Muzaf­

farpur ) :  I beg to move for leave to intro­
duce a B i l l  further to amend the Land 

· · Acqui it ion Act, 1 894. 

MR. DEPUTY-SPEAKER : The ques­
t ion i : 

.. That leave to granted to introduce a 
Bill furth r to amend the Land Acqui i­
t ion Act , 1 894." 

The J\Jotion wa adopted. 

HR I  G ORGE PERNA DE : I intro­
duce the B i l l .  

15.02 hr . 

A TILE I SURAN CE BILL* 

H R I  P. RAJAGOPAL NAIDU (Chit­
toor ) ; I beg to move for leave to introduce 
a Bi 1 1  to provide for cattle in uralllce in  
the country. 

MR.  DEPUTY-SPEAKER : The ques­
t ion i : 

' hat leave be granted to introduce 
a B i l l  to provide for cattle insurance in  
the country." 

The Motion was adopted. 

SHRI  P. RAJ AGOPAL 
int roduce the Bi l l. 

AIDU : I 

MR .  DEPUTY-SPEAKER : Shri Bhog­
endra Jha-Ab ent. 

PREVENTIO OF FOOD ADULTERA· 
TIO ( AM E  DME T ) BILL* 

( INSERTION OF SECTION 1 6A TC. ) 

SHRI  B PU AHEB PARULEKAR 
( Ratnagiri ) :  T beg to move for leave to 
introduce a Bil l  further to amemd the Pre­
ent ion of Food Adul terat.ion Act 1 954. 

MR. DEPUTY-SPEAKER : The que • 
t ioa i : 

"That leave be granted to i ntroduce a 
Bi l l  further to a�end the Pr vent ion of 
Food Adul terat ion Act, 1 954 ." 

The Motion was adopted . 

SHRI BAPU A H EB PARULEKAR : I 
i ntroduce th B i l l .  

CR IM IN AL LAWS ( AMENDMENT) 
BILL* 

S H R I  B. P S H EB PA1WLEKAR 
( Ratnagiri ) :  I eg to move for leave to 
introduce a Bil l  further. lo amend the Indian 
Pmal Code, the Prevent ion of Corrup­
t ion Act 1 947 and the Code of Criminal 
Pro edure, 1 973 .  

MR .  DEPUTY- PE KER :  The que -
t ion i : 

''That le ve be granted to introduce 
a Bi l l  further to ao;i.end the Indian Penal 

ode, the Prevention of Corruption Act. 
J 947 and th� ode of Crimina l  Proce­
dure, 1 973 ." 

T7,e Motion was adopted. 

SHRI BAPUSAHEB PARULEKAR : I 
introduce t�� Bi l l .  
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